COMPLETION OF ROADS

*785. SH. RAKESH DAULTABAD, MLA: Will the Chief Minister be pleased to
state the sector wise and location wise details of incomplete 24 meter roads in
sector 58 to 115 of Gurugram togetherwith the time by which these are likely to
be constructed/ completed alongwith the details thereof ?

REPLY-

Manohar Lal, Chief Minister

Sir,

A statement is laid on the table of the House.



STATEMENT- (Starred Question no. 785 Budget Sessions, 2021)

As per the Final Development Plan of Gurgaon Manesar Urban Complex-
2031, the total length of 24 meters wide internal roads in Sector 58-115,
Gurugram is 299.50 kms. Out of this, approximately 31.8% of the length of
the roads i.e. 95.5 kms falls within licensed colonies. These 24 meter wide
internal roads of sectors do not form part of EDC works, which are to be
executed by the State Authorities/ Agencies.

Out of the above 95.5 kms of length of 24 meters wide internal road falling
within the licensed colonies, approximately 28.7 kms road length (30%) has
been constructed and the remaining length of 66.8 kms (70%) falling in
licensed colonies is yet to be constructed. The sector-wise details of 24

meters wide internal roads are as under:-

Sr. Sector Total Length | Total length of Length of Length of
No. No. of 24 mtr 24 mtr wide constructed 24 unconstructed
wide internal | internal roads mtr wide 24 mtr wide
roads (in Km) | falling in internal roads of | internal roads of
licensed licensed licensed area
colonies (in Km) | colonies (in Km) | (in Km)
1 58 to 67A | 52.1 24.3 8.3 16.0
2 68 to 80 82.7 24.8 7.6 17.2
3 81 to 95B | 86.4 24.9 8.1 16.8
4 99to 115 | 78.3 21.5 4.7 16.8
Total 299.50 95.5 28.7 66.8

Further, it is also to inform that colonizers only are liable to construct the
24 meters wide road falling within the jurisdiction of their respective
licensed colonies, before the issuance of completion certificate granted
under Rule 16 of the Haryana Development and Regulation of Urban Areas
Rules, 1976.

The 24 meters wide internal roads falling outside the licensed areas are to
be acquired under the provisions of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act,
2013 by the respective agency i.e. GMDA/ Government Department/
Municipal Corporations, as the case may be, for their construction.
Therefore, the definite time for construction of above mentioned incomplete

24 meters wide roads cannot be provided.
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1 58 ﬁ 670 52.1 243 8.3 16.0
2 68 Qéf 80 82.7 24.8 76 17.2
3 81 ﬁ 95 86.4 249 8.1 16.8
4 99 @f 115 78.3 215 47 16.8

el 299.50 95.5 28.7 66.8
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